
IN THE CEN1PAL ADMINI5TRTIVE TRIBUNAL 
CALCUTA BENCH 

OP, Nø,481 if 1996 

?reent : H.n'nle Mrs. Lhmi Swaminathan, 

H.n'1e Mr. S. Siswas, Aêministrativc Mer&.er 

Arluri Chan'ra !.uth & E.ur Others 

- Ver5u - 

i) un:'Lon of Ija servi*e thr.uh the 
Sccrtary, M/, Defenee, New 1e1hi. 

Engineer-in-Chief, H/i Defense, 
Kashmir House, New  Delhi. 

Chief Engineer, Eastern C.mTnad, 
F.rt William, Calcutta. 

Chief Enciiner, Senqal Zinc, 9a1ly-
qune Maian Qarn*, Calcutta. 

Csnâar W.rks Enqine'rs, Calcutta. 

Garrisin Enineer, F.rt 14illiam, Cal. 

Garrisen Enqineer(Central), Calsutta. 

e) Ga±ri.n Enqiner(S.uth), Bâllyun!e 
Majáan Cam., Calcutta. 

. . . .Re5rnëents 

For the A*iicants : Mr. T.K. Chatterjee, C.unsel 

For the 	inente : M5  U. Sanyal, C.unsel 

bate if Oráer : 14-1-23 
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'hjg is the second r.uni.f 1itiation '.y the a,liants 

as they.had earlier filed O.A.- 1699 if 1994 whichwas disposee of 

.y the Trióinal (Ca1cutt Snch) vii.e irier datee. 19-12-1994. 

2. 	In.OA 119 of 1994 the. Tri1inal had directel as fsll.ws  

"The Chj,f Ensineer, Eastern Cimmani, ther,sin.ent 

/ 	

. 

 

No.P herein óeinc the hiqhest authsrity shall liik 
into the qrievanse .f the a..licants in the li!ht if 
the s evral reresntati.ns maie loy them and if there 

are vanies in the post if sewt-51illei or ,killeê 
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labour under the respondent rt--gard. been had to their 
long services, thir promotions, either to the semi-
skilled or skilled pest may be iuly consierei in 

accord anoo with the apr.oriate rules. If the s ame 
ennet be icne by the res!ondent then they should be 

intimated by making a apeakinq order within a eri,i 

of three months f rem the date of communioition of this 
order. The application is dis,pesei of at the admission 
sta!e itself with•ut any order as toe ests. As the 
res.nients have not filed any rely on prayer of Mr. 
Banerjee it is hereby ordered that the respondents uc 
not admit any of the allegations made in the original 

alication as well as in the sulementry apolteation". 

The Ld. Counsel for the applicants has drawn our attention 

to the order issued by the respondents dated 26-5-1995 (Arnexure-) 

and subsequent letter dated 15-11-1995 written by the Garrison 

Engneer(C) (Annexure_G). These two letters issued by the respefl- 
order 

d,-!nts are stated to be in complianee with the af.resaidL.f 

Tribunal dated 19-12-1994 in CA  199 of 1994. 

The Li. Counsel for the aplicants has vehemently sumitted 

that theoresaid letters have not been issued by the authority i.e. 

the Chief Ençineer, eastern C.ad who was su,esed to d., 	as 

ordered by the Tribunal on 19-12-1994. We are not rursuaiei by the 

submissions made by the Ld. Counsel for the resondents that ) the 

letter dated 15-11-1995, hich has been signed by Shri K..Sudershan 

as(EE), Gartisen qiner(C),  means that it is the Chjf Engineer, 

Eastern Command to whom the order of the Tribunal was qiven on 

19-12-1994. The U. Counsel for the respnients submits that (C) 

stand5 for 'Central) and therefore, itis obvious that the TriQurlal's 

order has not been temlied with by the authority to whom the 

irecttn vaq eiven. 

In this alicatiori the aplicants have s.uht quashing 

of the imuned letters ddted 26-5-1995 and 15-11-1995 with further 

direotien to promote them to the nost of Skilled and Semi-kil1ed 

Labour. They have also prayed tht they may be allowed to file 

O joint application. 
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In the f,cts and. circrnstanCes •f the case, the .rayer mie 

sy the ,,1icants for 4einq pIrmLtt to £ile, j.int a.licaten is not 

seri.usly •poseI.. It is cc.rêinqly allSwS. 

In view of what has óeen stateê aó•ve, the imunei letters 

ite 26-5-195 aná 15-1.1-195 are heresy quasheê and set aside. 

We reiterat the earlier iirecti.n of the ri r jóunal in the •róer âatei 

19-12-194 in OA1$9 .f 14 i.e. the Chief Engineer, Eastern 

C.mmani shall •ass a rea5.ne an s.eakin •râer on the claim of the 

a.licants in acc.ráanee with the relevant rules and instructions. 

This shall óe dsne within a .eri•á of tw* r.nthe from the iate of 

reseit of a c.y of this •ráer with intimation to the ap.licants. 

With the aó.ve  •servations, the O.A. is iisøse1 of 	no 

Memier (A) 
	 Vic-Chairnian (J) 


